FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF NEWCON ENGINEERS PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of Corporate Debtor NEWCON ENGINEERS PRIVATE LIMITED
2. Date of incorporation of Corporate Debtor 08.08.2012
3. | Authority under which Corporate Debtor is Registrar of Companies-Delhi
incorporated / registered
4, Corporate Identification No.of Corporate U70102DL2012PTC239965
Debtor .
5. Address of the registered office and principal Registered office:
office (if any) of corporate debtor F-99, Ground Floor, Okhla Industrial Estate, Phase-
ITI, New Delhi, South Delhi-110020, India
6. Insolvency commencement date in respect of | 05.09.2022 (Order copy was received on
Corporate Debtor 07.09.2022)
7. Estimated date of closure of insolvency | 04.03.2023 ie. 180 days from the date of
resolution process commencement of CIRP being 05.09.2022
8. | Name and registration number of the Sanyam Goel
insolvency professional acting as interim Reg. No. IBBVIPA-002/IP-N00138/2017-18/10397
resolution professional
9. Address and e-mail of the interim resolution | Address: Unit No. 110, First Floor, JIMD Pacific
professional, as registered with the Board Square, Sector 15, Part II, Gurugram-122001,
Haryana, India
E-mail: goelsanyam@gmail.com
10. | Address and e-mail to be wused for | Address: Unit No. 110, First Floor, IMD Pacific
correspondence with the interim resolution | Square, Sector 15, Part II, Gurugram-122001,
professional Haryana, India
E-mail: cirp.newconengineers@gmail.com
I1. | Last date for submission of claims 21.09.2022
12. | Classes of creditors, if any, under clause (b) of | No class of Creditor could be determined at this
sub-section (6A) of section 21, ascertained by | stage
the interim resolution professional
13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of
creditors in a class (Three names for each
class)
14. (a) Relevant Forms and Web link:

(b) Details of authorized representatives
are available at:

https://www.ibbi.gov.in/home/downloads
Physical Address: Unit No. 110, First Floor,
JMD  Pacific Square, Sector 15, Part I,
Gurugram-122001, Haryana, India

Notice is hereby given that the Hon’ble National Company Law Tribunal Delhi Bench II has ordered
the commencement of a corporate insolvency resolution process of the Newcon Engineers Private

Limited on 05.09.2022. Copy of order was received on 07.09.2022




The creditors of Newcon Engineers Private Limited, are hereby called upon to submit their claims

with proof on or before 21.09.2022 to the Interim Resolution Professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to
act as authorised representative of the class [specify class] in Form CA. Not Applicable

Sa'n—yam Goel
Interim Resolution Professional
Reg. No. IBBI/IPA-002/IP-N0( 138/2017-18/10397

Date: 07.09.2022
Place: Gurugram



“FORM MO. INC-26
[Pursuant to rule 30 the Companies
[Incerporation) Rules, 2004]
Advertisement to be published in the
newspaper for change of registered office
of thie company from one siate to anather
Before the Central Gavernmend
MIMISTRY OF CORPORATE AFFAIRS
REGHINAL IRECTOR, KORTHERN REGION
B-z WING, IND FLOOR, PARYAVARAMN
BHAWAMN, CG0O COMPLEX, NEW DELHI-110003
In the matter of sub-sectan {4) of Section 13
af Companies A, 2013 and clawsse (&) of
sub-nibe {50 of rule 30 of he Companies
||ra::r|;nc;a|m.|HDF..|les_ 2014

=

Ini the malier of
QUERY CARE TECHNOLOGEES PRIVATE LIMITED
HAVING ITS REGISTERED OFFICE AT OFFICE
NQ-303-A, PLOT NO-6, 3RD FLOOR JAINA
TOWER-2, DISTRICT CEMTER WEW DELHI-

110058
e PETITIONER
Motica & hareby given 1o the General Public e
the company propasas ba make applicalion 1o
the Central Gowarnment under section 13 of the
Compansas Act, 2013 seeking confirmation of
alferation of the Memarandum of Association of
the Campany in terms of the special resaldion
assad al ha Eitra Drdinarﬁ' samaral Mesaling
wiid on 02* Seplember 2022 1o enable the
company to changa #s Ragistared Office from
"Mational Capital Territory of Dalhi” to "State
of Uttar Pradesh®.
ANy person whosa interest is Bely o be afected
E}' tha propased n:hanﬁa of the ragisiered offica
| bt company may deliver ailbar on the MCA-21
artal {woa. MGE. g0V I by libng mvesion complsint
mn ar caws=a i ba defiverad or send by registered
post of hishar objactions supparled by an affidavil
slating ha nature of hislhar imterast and grounds
of ppposition 1o the Regional Direclar al the
adoress B-2 WING, 2ND FLOOR, PARYAVARAN
BHAWAMN, CGO COMPLEX, MEW DELHI-
110003 within fourteen days of tha date of
publication of lhis natice wilh a copy 1o tha
applicant comgany with @ copy ol the apphoani
company at s reoistered office af the address
OFFICE WO-303-A, PLOT ND-6, 3RO FLOOR
JAINA TOWER-2, DISTRICT CENTER NEW

“FORM NO. INC-26"
[Pursuant to rule 30 the Companies
(Incorporation] Rules, 2014)
Advertizament te be published in the
newspaper for change of registered office
of the company from one state to another
Before the Central Government
MIMISTRY OF CORPORATE AFFAIRS
REGIONAL DIRECTOR, MORTHERN REGION
B-Z WING, 2ND FLDOR, PARYAVARAN
BHAWAN, CGD COMPLEX, NEW DELHI-110003
in the mattar of sub-sechion {4) of Seclicn 13
of Caompanies Acl, 2013 and clause {a) of
sub-rule {5} of rule 30 of the Companias

{:nmrpﬂra‘.i:;rl:juﬂule-s. 2014

In the matier of
CAREHUE MEDIA AND
TECHNOLOGIES PRIVATE LIMITED
HAVING ITS REGISTERED OFFICE AT 615-B,
lI-E, JRINA TOWER, DISTRICT CENTRE.
JANAKPURI NEW DELHI-110058

........ FETITIONER
Malice is haraby given b tha General Public that
I company propases 1o make application 1o
tha Cenlral Gavemmant undar sectan 12 of the
Companias Acl, 2013 seaking confrmabion of
alteratan of the Memorandum of Associaton of
iha Company in femms of the spaciad resolubion
pasged af the Extra Ordinary Gepersl Mealing
neld on 02 September 2022 10 enable 1he
company b cﬂanglgt its Regeslarad Office from
“Mational Capital Territary of Delki™ fo “State
of Uitar Pradesh".
Any parson whase intaresd is likely bo ba affactad
li'rr fthié propased ulturr;ip of e rsgistered odlice
af the company may daliver esthar an the MCA-21
portal feww.mca.gov.in) by fling inveslor camplaink
form ar cause to be delivered of sand by registered
postof hizher abjections supponred by an affidawit
slafing the ralurg af histher intberes! and grownds
of cpposition to the Regional Direclor af the
addrezs B-2 WING, 2ND FLOOR, PARYAVARAN
BHAWAMN, CGD COMPLEX, HEW DELHI-
110003 within fourtean days of the data of
publication of this notice with a copy fo the
applicant company with & copy of the applicant
comparry al is registered office &t the address
B15- B, Il-§, MIHA:FDHEFI. HSTRICT CENTRE,
JANAKPURI NEW DELHI-110058

[Pursuant to rule 30 the Companies
(Incorporaticn) Rules, 2014)
Advertisament to be published in the
newspaper for change of registered office
of the company from one state to another
Bafora the Ceniral Governmant
MINISTRY OF CORPORATE AFFAIRS
REGIONAL MRECTOR, NORTHERM REGION
B-2 WING, 2 FLOOR, PARYAVARAN BHAWAN,
CO0 COMPLEX, NEW DELHE110003
n the malber of Sub-sechion |4) of Section 13
of Companies Aol 2013 and clause (a) of
sub-nile {5) of rule 3 of the Companes
::nmrpﬂrzlnmnﬂulﬁs, 2014

In the matier of
HUB IT & ESERVICES PRIVATE LIMITED
HAVING ITS REGISTERED OFFICE AT OFFICE
WO-R8, IND FLOOR, BLOCK-C POCKET-S,
SECTOR-6 ROHINI DELHI-110035
e PETITIONER

Kalica is haraby given to tha General Pubic that
the company proposes fo make application o
tha Cenlral Government under sectian 13 of the
Companies Act. 2013 seaking confirmation af
albaration of the Memarandum of Associaban of
tha Company in 1erms of the spacisd resolution
passed af the Extra Ordinary Ganeral mesating
held on 02* September 2022 1o enable the
company o i:'lar'gTe its Regestarad Office fram
“Mational Capital Territory OF Dalhi” to “5iate
of Haryana™.

Ay parson whose intaresd is likely bo ba affactad
by the propased change of e regisbered olice
af tha compary may daliver edthar an tha MCA-21
priotal (e, e, o in ] By Hing Irveslor complaing
loam Or Cauge 40 be delivesesd or send by regstered
posLof hishar abjeclions Supparied by an alfdayil
slating Ehe rature of histher inferest and gouwies
of apposition o the Reglonal Direclor at the
address B-2 Wing, 2" Floar, Pari.-a-.-aran
Bhawan, CGO Complex, Mew Delhi-110003
within fouriean days of the date of publicalion of
Ihés notioe wilh @ copy W the appbcan! company
with a copy of the applicant company at its
ragisiered office at the address OFFICE NO-80,
2MD FLOOR, BLOCK-C POCKET-5, SECTOR-&
ROHINI DELHI-110085.

For and on behalf of the Aﬂ licant

NUB IT & ESERVICES PRIVATE F';Edla

Date : 08.09.2022 ROHIT GUPTA,
Placa : Dalhi [MRECTOR
DIN - 0963101

DELHI=110358, For and on behalf of the ficant
For and on behalf of the Heant CAREHUB MEDIA AND TECHNOLDGIES
QUERY CARE TECHNOLOGIES PRIVATE HSF:JID PRIVATE I.IHI'EEdIE
Date ; 08.00.2022 DEEPAK SH.ﬂ.FtH.ﬂ-u Elate = ﬂg.ﬂ'i!ﬁ_iﬂzi RA?I!.:EF}:EEE!FIE‘SHI-:
Place : Delhi DIRECTOR ace : Dalhi
i IJIHI: Ioa4804 DiN : 09652403
“FORM NO. INC-Z26" I_-:grm_l_[!g-_g_ﬁ

[Purseznl to Rule 20 o the Companies
{inzorporztion) Rules, 2014]
Betore the Ceniral Gevernment
Beganal Direciorn, Horthern Regan
B-2 Wing, Znd Floor, Pandit Deendayal
Antyodaya Bhawan (earlier Parggwaran Bhawsal,
CEO Complex, Kew Delhi- 110003, India
i the matisr of the sub-sacton {4} of Section 13 of Ba
Companies Act M0 3 asd chause (a) of sub-rete {55 of
nile 30 ol the Campanies (Incompoeation} Rules, 2014
fnd
BANGMETRIC SERVICES PRIVATE LIMITED
ClIK: U3309004201 TPTCEE5953
Heving s registersd office at FLOT HOL C-18-8,
GF UTTAM KAGAR, NEAR CHHAIURAM HOSPITAL,
WEST DELHI- 110058, DELR, IMDK
...... Appdicaat
Wotice 5 Bemhy given b the Geneal Pubbc That Be
Compary propoaes b make application fo the Cantral
atnies nimanl wsdes Secton 13 of B Companms Ak, 2013
spaking coefirmatinn of alteration of e Memorandum of
Bssacalion af the Compary in bems of the Spacal
Reselitian Eﬁsam 3t the Extra Ordinary General Meating
takd on 30" Dy of May, 2022 %= enhle the Company
1o crange &3 mpsterad affice fram “NCT of Dekhi® t
“Blate of Utar Pradesh".
hry persan whise inserest is [y 1o be affectsd by the
proposed change of the tegistered ofice of the Company
mray cnlir ester an the MGE-21 partal fwerw, mca, pav In)
by filing invastor complaint farm, or caese 1o e delivered o
e by repestend posh of his/her objechioms susporl by an
ffafawit stating the nature of hisSermterest znd groend o
appastion o $a Regoral Diracar, Morthern Region 2 the
aifdess B-F Wag & Floor, Padit Desndapal deya
Bhawan {earlier Paryavaran Bhawan), CGD Complas, Hew
DEhl- 11003 Inde, withen toartesn days tepet the date ol
this nofice with a copy af the 2pplication to e Company &
a5 repstired ofice st theaddness menlipned Below:
PLOT MD. C-F8-B, &F, UTTAM MREGAR, NERE CHHAIIURAM
HOSFITAL, WEST DELEI- 1900549, DELKI, INOI&

For 3 e besall of S applicant
Bangmetric Services Private Limited
A=

Amuj Bharadvaj iDirecter)
[N 07790775

Bedd: Uit N L01, Tomes CME 3,
PFlat Mo GH-TELYS, Superbech Capetawn,

Date - 07-05-2022
Place : New Delhi
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FINANCIAL EXPRESS

THURSDAY, SEPTEMBER 8, 2022

BAJAJ FINANCE LIMITED
CORPORATE OFFICE: 3% FLOOR, PANCHSHIL TECH PARK, VIMAN NAGAR, PUNE-411014, MAHARASHTRA.
E Branch Office:- Off. No. 1351, 13 Floor, Aggarwal Metro Heights Plot - E5, Netaji Subhash Place, Pitam Pura
\ New Delhi, Delhi 110034, 302, Branch Office:- Subhash Marg, Panch Batti, C Scheme, Ashok Nagar,
Jaipur, Rajasthan 302007

Demand Motice Under Section 13 (2) of Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002,
Undarsianed being the Authorzed officer of Mjs Bajaj Finance Limited, hereby gives the following notice to the
Borrower{s)/Co-Borrower(s) who hawve failed to discharge their liability i.e. defaulted in the repayment of principal as
well as the interest and other charges accrued there-on for Home loan(s)/Loan{s) against Property advanced to them
bv Bajaj Finance Limited and as a conseguence the loan{s) heve become Mon Performing Assets (N.PA's) .
Accordingly, notices were issued to them under Section 13 (2) of Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and rules there-to, on their last known addresses, however the same
have been retumed un-served/undelivered, as such the Borrowen[s)/Co-Borrower(s) are hereby intimated/Iinformed by
way of this publication notice ta clear their autstanding dues under the loan facilites availed by them from time bo time.

Loan Account Mo./Name of the Borrower(s)/ Address of the Secured/Mortgaged Demand Notice Date
Co-Barrower(s) [ Guarantor(s) & Addresses | Immovable Asset | Proparty to be anforced and Amount

Branch : DELHI All that piece and parcel of the Non- |20th August 2022

{ LAN Mo. 4015HL42060282 and agricultural Property described as: FLAT NO | Rs 82,068,996/~ (Rupees
4015HL42060305 ) 206, 2nd FLOOR BLOCK A ADMEASURING B9 5Q. | Eghty Two Lac Six Thousand
1. SURAMNIAN UPADHYAY (Borrower) MTR., MANGAL, APPTS VASUNDHARA ENCLAVE, Mine Hundred Minety Six

2. SRIPARNA UPADHYAY {Cﬂ-hrrmr]l DELHI-110096 Ol

Ab: A-208 MANGAL APARTMENTS VASLINDHRA
EMCLAVE S0, EAST, DELHI-1 100096

Branch : JAIPUR

{ LAN Mo, $4190HL35375516 and
4190HL3I5434196 )

1, VIPIN SHARMA {Borrower)

2. KAVITA HIRDANI {Co-Borrower)

2 and 3 At: BOT SECOND FLOOR & 1 RANI
2ATL MAGAR ATMER, ROAD, JAIPLIR,
FAJASTHAN, 302019

3. SARGAM MARKEITING (Through its
Proprietor f Authorised Signatory
Managing Director) [(Co-Borrower)

At: [ 85 A MEERA MARG BANIL PARK JAIPUR
302016

26th August 2022

Rs. 21,30,897 /- (Rupees
Twenky One Lac Thirty
Thousand Elght Hundred
MNinety Seven Only )

All that piece and parcel of the Non-
agricultural Property described as: FLAT NO
F-1 FIRST FLOOR, AREA S04 Sq, ft., PLOT NO-405
GAMESH MAGAR EXT. KaLWAR ROAD, JAIPUR,
RAJASTHAN-302012, Easl : PLOT MO 414, Wiest : 30
" ROAD , Morth @ PLOT MO 204, South ; PLOT MO
406

This step is being taken for substituted service of notice. The above Borrowers and/or Co-Borrowers Guarantors) are advised to
make the payments of outstanding along with future interest within 60 days from the date of publication of this notice failing
which (without prejudice to any other right remedy available with Bajaj Finance Limited) fusther steps for taking possession of
the Secured Assefts/ mortgaged property will be indtiated as per the provisions of Sec. 13(4) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002,
The parties named above are also advised not to alienate, create third party interest in the above mentioned properties. On
which Bajaj Finance Limited has the charge.

Authorized Officer Bajaj Finance Limited

Sechor-74, Woida- 200300, Uttar Pradesh, India

DEBTS RECOVERY TRIBUNAL CHANDIGARH {DRT-2)
15t Floor SC0 33-34-35 Sector-17A, Chandigarh
{Additonal space allotted on 3rd & 4th Floor, also)

NOTICE UNDER SECTION 17 OF SECURITIZATION ACT R/W
FPROVISIONS OF THE DEETS RECOVERY TRIBUNAL ACT AND
THE DEBTS RECOVERY TRIBUNAL (PROCEDURE) RULES, 1993
ASAMENED FROM TIME TO TIME.

FORM NO. 4
[See Regulation-15(1)(b)]

To,

Also Al :

FARIDABAD, HARYANS,
Also AL

CENTRAL, NEW DELHI-110001

An application under Section
Reconstruction of Financial Assets

24/08/2022

Case Mo. : SAM28/2018

HDFC BANK
WE
CAMNARA BANK

M/S SRS REAL ESTATE LIMITED SRS TOWER 730-732
7TH FLOOR, 14/5 MATHURA ROAD (NEAR MEWAL MAHARAIPUR
METRO STATION) FARIDABAD HARYAMNA 121003

M/S SRS REAL ESTATE LIMITED SRS TOWER 124-126, IST FLOOR,
14/5 MATHURA ROAD (NEAR MEWLA MAHARAINFUR METRO
STATION) FARIDABAD HARYAMNA

M/S SRS REAL ESTATE LIMITED 202, 27 NEW DELHI HOUSE
BARAKHAMBA ROAD, CONNAUGHT PLACE, NEW DELHI-110001

Act, 2002 has been filed before this Tribunal on 1000872022 in the court of
Presiding Officer/ Registrar, (A copy of application is enclosed)

Show cause as to why the relief prayed for should not be granted. You are
required to file reply, if any, in your defence in the paper book form in two
complete sets and produce all the documents and affidavit in your
sippart in the Tribunal personally or through your duly authorized agent
or legal praciitioner and appear befare this Tribunal on 26/09/2022 at
10.30 A.M. failing which the application shall be heard and decided in
your absence. Your are further directed to supply adwvance copy of the
reply o the SAtothe Counsel for the Applicant.

Given under my hand and the seal of this Tribunal on this date :

Signature of the Officer Authorised Person.

Exh. No. : 931

17(1}y of the Securitization &
& Enforcement of Secunty Interest

Sdi-
By order of Tribunal

1.] Name of Corporate Debtor

FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF NEWCON ENGINEERS PRIVATE LIMITED
_ S

NEWCON ENGINEERS PRIVATE LIMITED

Date of Incorporation Of Corporate Debtor

08.08.2012

3. | Authority Under Which Corporate Debtor Is
Incorporated / Registered

Registrar of Companies-Delhi

4. | Corporate Identity No./Limited Liability
Identification No.of corporate debtor

U70102DL2012PTC239965

5. | Address of the Registered Office and Principal
Office (if any) of Corporate Debtor

Registered office:
F-99, Ground Floor,Okhla Industrial Estate, Phase-Ill,
New Delhi, South Delhi-110020, India

6. | Insalvency commencement date in respect of Corporate Debtor

05.09.2022 (Order copy was received on 07.09.2022)

7. | Estimated date of closure of insolvency resolution process

04.03.2023i.e. 180 days from the date of
commencement of CIRP being 05.09.2022

g. | Name and registration number of the
"l insolvency professional acting as interim
resolution professional

Sanyam Goel
Reg. No. IBBI/IPA-002/IP-N00138/2017-18/10397

9. | Address and e-mail of the interim resolution
professional, as registered with the Board

Address: Unit No. 110, First Floor, JMD Pacific Square,
Sector 15, Part Il, Gurugram-122001, Haryana, India
E-mail: goelsanyam@gmail.com

10, Address and e-mail to be used for
correspondence with the interim
resolution Professional

Address: Unit No. 110, First Floor, JMD Pacific Square,
Sector 15, Part II, Gurugram-122001, Haryana, India
E-mail:cirp.newconengineers@gmail.com

11.] Last date for submission of claims

21.09.2022

12.| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

No class of Creditor could be determined at this stage

13.| Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in
a class (Three names for each class)

Not Applicable

14.) () Relevant Forms and
(b) Details of authorized representatives are available:

Web link:

https://www.ibbi.gov.infhome/downloads

Physical Address:Unit No. 110, First Floor, JMD Pacific
Square, Sector 15, Part II, Gurugram-122001, Haryana, India

Date: 08-09-2022 Place:- DELHI , JAIPUR
RAILTEL CORPORATION OF INDIA LTD
(A Govt. of India Undertaking)

QD Corporate Identity Number: L64202DL2000G01107905

T Registered & Corporate Office: Plate - A, 6th Floor, Office Block Tower - 2, East Kidwai Nagar, New Delhi - 110023.
RAILTEL Phone: +91 11-22900600, Fax; +91 11-22900699, Website: www.railtelindia.com; E-mail: cs@railtelindia.com;

NOTICE OF THE 22ND ANNUAL GENERAL MEETING AND E-VOTING

Notice is hereby given that the 22" (Twenty-Second) Annual General Meeting (“AGM”) of the Members of the

Company will be held on Friday, the 30" day of September, 2022 at 11:30 Hrs through Video Conferencing

(“VC”) / Other Audio Visual Means (“OAVM”) in compliance with the applicable provisions of the Companies Act,

2013 and SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 read with General Circular

No. 20/2020 dated 05/05/2020 and subsequent circulars and the latest being, Circular No. 02/2022 dated

05/05/2022 issued by the Ministry of Corporate Affairs (“MCA”) and Circular No. SEBI/HO/CFD/CMD2/CIR/P/

2022/62 dated 13/05/2022 issued by the Securities Exchange Board of India (“SEBI”).

In line with the aforesaid Circulars, the Notice of 22" AGM and Annual Report of the Company for the Financial

Year 2021-22 have been sent through electronic mode on 07" September, 2022 to those members whose e-mail

ID(s) were registered with the Depository Participant(DP) or Registrar and Share Transfer Agent (RTA) of the

Company as on 02" September,2022. The same is also hosted on the website(s) of the Company

(www.railtelindia.com), Stock Exchanges i.e. BSE Limited (www.bseindia.com), National Stock Exchange of

India Limited (www.nseindia.com) and NSDL(www.evoting.nsdl.com).

Pursuant to the Regulation 44 of the SEBI (LODR) Regulations, 2015, Section 108 of the Companies Act, 2013

read with the Companies (Management and Administration) Rules, 2014, the Company has engaged the services

of Depository viz. NSDL to provide the remote e-voting facility. The company is providing facility to cast vote(s) on
the business as set forth in the Notice of AGM through remote e-voting as well as e-voting during the AGM through

VC/OAVM.

Members are hereby informed that:

(I) The remote e-voting period commences on Monday, 26" September, 2022 (9:00 AM) (IST) and ends on
Thursday, 29" September, 2022 (5:00 PM) (IST). The remote e-voting module shall be disabled by NSDL
forvoting thereafter and shall not be allowed beyond said date and time.

(i) A person whose name is registered as member in the Register of Beneficial Owners maintained by the
depositories as on the cut-off date i.e. Friday, 23" September,2022 shall only been titled to avail the facility
of remote e-voting or for participation at the AGM or vote through e-Voting system during the AGM.

(iii) Any person who acquires shares of the Company and becomes a Member of the Company after the Notice
has been sent electronically by the Company and holds shares as on cut-off date may obtain the login id and
password by sending request along with their shareholding details to evoting@nsdl.co.in

(iv) The members who have cast their vote by remote e-voting may also attend the AGM through VC/OAVM but
shall not be entitled to cast their vote again. Once a vote on a resolution is submitted by the member through
e —voting the member shall not be allowed to change it. The remote e-voting facility is available at the link
www.evoting.nsdl.com.

(v) Only those shareholders, who are present in the AGM through VC/OAVM facility and have not cast their vote
on the Resolutions through remote e-Voting and are otherwise not barred from doing so, shall be eligible to
vote through e-voting system during the AGM.

Members are requested to refer to Instructions for remote e-voting forming part of AGM Notice. If you have any

queries or issues regarding attending AGM & E-Voting from the e-Voting System, you may refer the Frequently

Asked Questions (FAQs) and e-voting user manual for Members available on the website www.evoting.nsdl.com

underthe ’Downloads Section’. You can also contact NSDL on toll free number 1800-1020-990 and 1800 22 44 30

or Ms. Sarita Mote, Assistant Manager, NSDL, at designated e-mail IDs: (evoting@nsdl.co.in) who will address

the grievances related to electronic voting.

For RailTel Corporation of India Limited
Sd/-

(J.S Marwah)

Company Secretary & Compliance Officer

Place: New Delhi

Date: 07.09.2022

E-Mail: cs@railtelindia.com

Phone : : +91 11 22900600 Fax : +91 11 2290069

MUTHOOT HOUSING FINANCE COMPANY LIMITED

Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034,
Corporate Office: 12/A 01, 13th floor, Parinee Crescenzo, Plot No. C38 & C39,
Bandra Kurla Complex-G block (East), Mumbai-400051, Email Id: authorised.officer@muthoot.com

Il

muthoot
HOUSING FINAMCE

DEMAND NOTICE

Under Section 13 (2) of The Securitisation And Reconstruction of Financial Assets And Enforcement of Security Interest Act, 2002

Whereas the undersigned is the Authorised officer of Muthoot Housing Finance Company Ltd. (‘MHFCL”) under Securitisation And
Reconstruction of Financial Assets And Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section
13(12) read with Rule 3 of Security Interest (Enforcement) Rules, 2002, issued Demand Notices under Section 13(2) of the said Act,
calling upon the following Borrower(s), Co-Borrower(s), Guarantor(s) to discharge in full their liability to the Company by making payment
of entire outstanding including up to date interest, cost and charges within 60 days from the date of respective Notices issued and the
publication of the Notice as given below as and way of alternate service upon you. As security for due repayment of the loan, the following
Secured Asset (s) have been mortgaged to MHFCL by the said Borrower(s), Co-Borrower(s), Guarantor(s) respectively.

Sr. LAN/ Name of Borrower / Date of | Date of Demand Total Outstanding
No. Co-Borrower/ Guarantor NPA notice Amount
Loan Account No. 15100084879 Rs.17,83,400.00/- (Rupees Seventeen Lakhs
1| 1.Mahesh Kumar Chaudhary 31-May-2021] 09-Aug-2022 | Eighty Three Thousand Four Hundred Only) As on
2.Mishla Mahesh Choudhary Alias Misla Bolchan 08-Aug-2022

Description of Secured Asset(s) / Inmovable Property (ies) All That Part And Parcel Of The Property Being Plot No -19, Khasra No
647, Village- Roja Jalalpur, Pargana & Tehsil — Dadri, Distt- Gautam Budh Nagar, Uttar Pradesh — 201009 And The Area Admeasuring Is 100
Sq Yards On Which The House Is Built

Bounded By : - East:- Other Land, West:- 18 Feet Road, North:- Plot No 20, South:- PlotNo 18

Loan Account No. 15600074217 Rs.1,93,876.00/- (Rupees One Lakh Ninety Three
2 | 1.Gurmeet Rakesh Kumar, 2.Rakesh Kumar Dalchand Thousand Eight Hundred Seventy Six Only) As on
3.Rajbala Rakesh Kumar 23-Aug-2022

Description of Secured Asset(s) / Inmovable Property (ies) All That Part And Parcel Of The Property Being House No -914/6,
Khasra No -79/2 And 80, Part Of Plot No 32, Shivpuram, Village — Mohkampur, Pargana, Tehsil & Distt - Meerut, Near Devraj Mandir, Danik
Jagran, Meerut, Uttar Pradesh — 250103 And The Area Admeasuring Is 57.55 Sq Yards On Which The House Is Built

Bounded By : - East:- 15 Feet 7 Inch / 14 Feet Road, West:- 15 Feet 7 Inch / House Of Subodh, North:- 33 Feet 3 Inch / House Of Shivram, South:-
33 Feet3 Inch/House Of Smt Janak Kali

30-Jul-2022 |  24-Aug-2022

Loan Account No. 15600081552 Rs.6,55,875.00/- (Rupees Six Lakhs Fifty Five
3 1.lliyas Hasam , 2.Husan Jahan llyas Thousand Eight Hundred and Fifty Five Only) As on

3.Mohd Sahil Mohd llyas, 4.Waseem Nizamuddin 23-Aug-2022

Description of Secured Asset(s) / Inmovable Property (ies) All That Part And Parcel Of The Property Being Araji Minjumla
Khasra No 3143, Ward No 71, Mohalla Umar Garden Colony, Meerut, Uttar Pradesh - 250002 And The Area Admeasuring Is 50.61 Sq
Meters I.E. 60 Sq. Yards

BoundedBy:-East:- 12 Feet/Plot OfAzamKhan, West:- 12 Feet/Rasta 20 Feet Wide, North:- 45 Feet/ Plot Of ShKamruddin, South:-45 Feet/ Plot Of Ali Sher

30-Jul-2022 |  24-Aug-2022

Loan Account No. 15600081178 Rs.5,66,428.00/- (Rupees Five Lakhs Sixty Six
4 1.Raju Vishambar Singh Thousand Four Hundred Twenty Eighty Only) As on
2.Sendri Raju, 3.Rajpal Singh 23-Aug-2022

Description of Secured Asset(s) / Immovable Property (ies) All That Part And Parcel Of The Property Being House No - 49,
Mohalla - Jai Bheem Nagar, Revenue Village — Datawali Gesupur, Pargana, Tehsil & Distt — Meerut, Meerut, Uttar Pradesh — 250002
And The Area Admeasuring Is 50 Sq Yards |.E. 41.80 Sq. Meters On Which The House Is Built

Bounded By : - East:- 30 Feet/House Of Sh Vinod, West:- 30 Feet/ House Of Sh Kalwa, North:- 15 Feet/ House Of Sh Mahipal, South:-
15 Feet/Rasta 8 Feet Wide

30-Jul-2022 |  24-Aug-2022

againstentry No. 10.

Notice is hereby given that the Hon'ble National Company Law Tribunal Delhi Benchll has
ordered the commencement of a corporate insolvency resolution process of the Newcon
Engineers Private Limited on 05.09.2022.Copy of order was received on 07.09.2022

The creditors of Newcon Engineers Private Limited, are hereby called upon to submit their claims
with proof on or before 21.09.2022 to the Interim Resolution Professional at the address mentioned

The financial creditors shall submit their claims with proof by electronic means only. All othe
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choic
of authorised representative from among the three insolvency professionals listed against ent
No.13toactas authorised representative of the class [specify class]in Form CA. Not Applicable
Submission of false or misleading proofs of claim shall attract penalties.

Date: 07.09.2022
Place: Gurugram

Sd/- Sanyam Goel
Interim Resolution Professional

Reg. No. IBBI/IPA-002/IP-N00138/2017-18/10397

financi“. ep' .in

Loan Account No. 15600075913
5 1.Mahboob Malik
2.Rukhsana Malik

Description of Secured Asset(s) / Inmovable Property (ies) All That Part And Parcel Of The Property Being Plot No -
113,Minjumla Khasra No -1,Moja Budhera, Zahidpur Pargana , Tehsil & Distt - Meerut, Uttar Pradesh — 250001 And The Area
Admeasuring Is 41.80 Sq Meter

Bounded By : - East:- 20.45 Feet /14 Feet Road, West:- 20.45 Feet/ Plot No - 168, North:- 22 Feet/ House Of Shabhnam, South:- 22
Feet/ House Of Islamuddin

Rs.4,04,586.00/- (Rupees Four Lakhs Four Thousand

30-Jul-2022 | 24-Aug-2022 | Five Hundred Eighty Six Only) As on 23-Aug-2022

If the said Borrower, Co-Borrower(s) & Guarantor(s) fails to make payment to MHFCL as aforesaid, MHFCL shall be entitled to take possession of
the secured asset mentioned above and shall take such other actions as is available to the Company in law, entirely at the risks, cost and

consequences of the borrowers.
The said Borrower(s), Co-Borrower(s) & Guarantor(s) are prohibited under the provision of sub section (13) of section 13 of SARFAESI Act to
transfer the aforesaid Secured Asset(s), whether by way of sale, lease or otherwise referred to in the notice without prior consent of MHFCL.

Place: Uttar Pradesh, Date: 08 September, 2022 Sd/- Authorised Officer, For Muthoot Housing Finance Company Limited

l..‘A”A Al.' \ \[AN \ ) AP \DIY [V 3] :
Sc?u?sf:g\mhﬁ (FORMERLY KNOWN AS MAGMA HOUSING FINANCE LIMITED) POSSESSION NOTICE
——————weey REGISTERED OFFICE : 602, 6th Floor, Zero One IT Park, Sr. No. (FOR IMMOVABLE PROPERTY)

79/1, Ghorpadi, Mundhwa Road, Pune-411036

, (e undersigned being the AUthorised U er of Foonawalla HOouUSINg FIinance Limited oI d
Finance Limited) of the above Corporate/ Register office under the Securitisation and Reconstruction of Financial Assets ang
Enforcement of Security Interest Act, 2002 (hereinafter referred as the “said Act”) and in exercise of the powers conferred under Section
13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a demand notice below dated calling
upon the below Borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned
has taken possession of the property described herein below in exercise of powers conferred on him/ her under Section 14 of the said Ac
read with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on this 6th day of September of the year 2022.

The borrowers in particular and the publicin general are hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of Poonawalla Housing Finance Limited (Formerly known as Magma Housing Finance Limited) the amoun
andinterest thereon.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the
secured assets. Details of Property taken in possession are herein below.

Wherea ETly Known as Magma Housir

DEMAND
NOTICE RS.

4 STATUTORY

-] DEMAND NOTICH

A O
MORTGAGE PROPERTY HOUSE
NO-93 BEARING AT KHASRA NO-
335 & 336 SITUATED AT DREAM
RESIDENCY MAUZA ITORA AGRA
PIN 2820013

.| SUMIT YADAV,
VIDHYA DEVI,

DINESH

CHAND YADAYV,

(RUPEES EIGHTEEN LAKH
THIRTYTWO THOUSAND EIGHT HUNDRED
SEVENTYSIX ONLY) PAYABLE AS ON
12/07/2021 ALONG WITH INTEREST @ 13.00%
P.A.TILLTHE REALIZATION.

/= A
POONAWALLA HOUSING FINANCE LIMITED
(FORMERLY KNOWN AS MAGMA HOUSING FINANCE LIMITED)

PLACE: AGRA
DATED: 08.09.2022

CAPRI GLOBAL CAPITAL LIMITED | |

'ﬂ‘PRI GLOBAL Registered & Corporate Office *~ 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, Lower Parel, Mumbai-400013

CEAFITAR LIMITER

Circla Office :- Capri Glabal Capital Limited 9B, 2nd Floor, Pusa RBoad, Mew Dalhi = 110060

APPENDIX IV POSSESSION NOTICE (for immovahle property)

Whereas, the undersigned being the Authorized Officer of Capri Global Capital Limited (CGCL) under the Securifisation
and Reconstruction of Financial Assefs and Enforcement of Security Interest Act 2002 and in exercise of powers
conferred under section13{12) read with Rule 3 of the Security Inlerest (Enforcement) Rules 2002, Demand MNotice(s)
issuad by the Authorised Officer of the company to the Borrower(s) / Guarantors) mentionad harain below to repay tha
amount mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower having failed to
repay the amount, notice is heraby given to the Borrower(sGuarantor(s) and the public in general that the undersigned
has taken possession of the property described herein below in exercise of powers conferred on him under Sub-Section
(4) af the Section 13 of the said Act read with Rule 8 of the Security Interest Enforcement rulas, 2002, The borrower's
atiention is invited to provisions of sub —section (B} of section 13 of the Act, in respect of time available, io redeemthe
securad assats, The borrower in particular and the public in general are hereby cautioned not to deal with the propery
and any dealings with the property will be subject to the charge of CGCL for an amount as mentioned harein under with
interest thereon,
5. Name of the Borrower(s) /
s
1.|{Loan Account No,
LNMEGNROODO3I4477 and
LNMEGNROODO05197 2 of our
| Gandhinagar Branch }
Abhinav Bhadana (Bomrower]
Ankit Bhadana, Kunti Singh,

Mal Chand Bhadana, Worship
|{Co-Borrower)

Demand Notice|  Date of

| Date & Amount  Possession

08-06-2022 05-Sep-2022
Rs.

39,33,864/-

Description of Secured Asset (Immovable Property)

All Piece and Parcel of House No. 582, area admeasuring
480 5q Yds.,{ {also known as Mal chand Villa, Khasra Mo, |
647, Sector 37), part of Khewat Mo, 731, Ehata Mo, 754,
khasra Mo, 645(0-15), 648{2-10), 662(0-17), 663{1-3),
6a4{0-11}), 685{0-6), 66&8{0-2), B6F[0-3), 668{0-Z],
G653({3-10), Khewat No. 742, Khata No. 765, Khasra No.
6449{1-7), 647(2-10}, 651{1-9), Mouja Anangpur, , Tensil
Badkhal, District Faridabad, Harayana. Alongwith
Construction thereon present and future both. Boundaries |
as under:- East ;- House of Sunil, West ;- Mal Chand
Market, North :- Road, Sowth:- House of Mr Billu

All Fiece and Parcel of Plot Moo 129, area admeasuring 80| 18-06-2022 05-Sep-2022
Sq ds., out of Khasra Mo, 437312 sibeated at \Waka Mauja | Rs.

Gonchi, Tehsil Ballabhgarh, District Faridabad, Haryana 20,18,889/ -

Alongwith Construction thereon present and futurs both. L

Z. | {Loan Account Mo,
LNMEFRDODDD2 1898 of our
| Delhi Branch )
| Sahib Singh Pal (Borrower)
Shakuntla, [Co-Bormower)

Sdi- (Authorised Officer) For Capri Global Capital Limited (CGCL)

Place DELHI, NCR Date : 08-09-2022
CORPORATE OFFICE: Cerebrum IT Park B2 Building 5th floor, Kalyani Nagar, Pune, Maharashtrg
411014./ Branch Office:- 14th floor, Office no 1451, Aggarwal Metro Heights, Plot E-5, Netaji

m Subhash Place, Delhi — 110034

Demand Notice Under Section 13 (2) of Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002.

Undersigned being the Authorized officer of M/s Bajaj Housing Finance Limited, hereby gives the following notice to
the Borrower(s)/Co-Borrower(s) who have falled to discharge their liability 1.e. defaulted in the repayment of principal
as well as the interest and other charges accrued there-on for Home loan{s)/Loanis) against Property advanced to
them by Bajaj Housing Finance Limited and as a consequence the loan{s) have become Mon Performing Assets.
Accordingly, notices were issued to them under Section 13 (2) of Securitization and Reconstruction of Financial Assats
and Enforcement of Security Interest Act, 2002 and rules there-to, on their last known addresses, however the same
have been returned un-served/undelivered, as such the Borrower(s)/Co-Borrower(s) are hereby intimmated/informed by
way of this publication notice to dear their outstanding dues under the loan fadlities availed by them from time to time.

Loan Account Mo./Mame of the Borrower|(s) Address of the Secured/Mortgaged Demand Motice Date
Co=-Borrower(s)/ Guarantor(s) & Addresses |Immovable Asset / Property to be enforced and Amount

BRANCH : DELHI All that piece and parcel of the Non-|24th August 2022

{ LAM No. 401HFWEB272803 and agricultural Property described as: FLAT N0 F 2| Rs, 37,64,169/ - (Rupees
401HSLEB235879 and 157 ALOOR (without roof mights) SHALIMAR GARGEN | Thirty Seven Lac Sikty Fous
401TSHEB274124) EXT 1 PLOT WO 723 GHAZIABAD U H¥1005, East ;| Thousand One Hundred Sicdy
1. RAHUL PARASHAR [Borrower) Service Lane, West : Road 60 Feet wide, North : Plot Mo | Ning Only)

2. PAYAL PARASHAR (Co Bormower) 724 South: PlotMo 722
Abowve At: PLOT NO 7237 FLAT NO F-2,
SHALIMAR GARDEM, EXTENSION 1
SAHIBABAD UF, GHAZIABAD-Z201005

BRANCH : GURGAON

{ LAN Mo. 580H5L96680748 and
S5BO0TSH96T5527T )

1, RAKESH KUMAR [Borrower)

2. NIDHI BALIYAMN {Co Borrower)

Abowve At: G 1052 12TH AVENUE GAUR CITY
2 GREATER NOIDA, WEST, GHAZIABAD,
UTTAR PRADESH - 201009

All that piece and parcel of the MNon-| 25th August 2023
agricultural Property described as: UNIT NO E-| Rs. 44,32,400/ - (Rupees
1902 TOAWER E, APEX GOLF AVENLE SPORTS CITY-1| Farly Four Lac Thirty Twa
PLOT MO GH 03, SECTOR ADJQINING TECHZOME Iv| Thousand Four Hundred Onby)
GREATER MNOTDWA, WESTLER, NOTDW, LITTAR PRADESH-
201301

BRAMCH : DELHI

{ LAN No. 301H5L97 388465 and
401TSHI6993415 )

1. SAURABH SETHI  (Borrower)

2. MADHU MADHU [(Co Bosroweer)

Abowve At: D 18/8 SECOND FLOOR OLD
GOVIND PURA KRISHMA MAGAR EAST DELHI-
110051

All that piece and parcel of the MNon-| 25th August 2022
agricultural Property described as: PREPERTY| Rs. 41,20,484/) - (Fupess
BEARIMG D 18/8 ADMEASURING 6271 50 MTR. OUT| Forty One Lac Twenty

OF KHASRA WO 18715/3 SITUATED IM THE ABDGI OF | Thousand Four Hundred Eighty
OLD GOBIND PURA [N THE AREA OF VILLAGE KHUREID | Four Ondy)

KHAS |, TLalAa SHAHDRA DELHI 110051, East
Froperty of Others, West ; Property of Others, Morth ;
Road, South : Property of Others

This step is being taken for substibuted service of notice. The above Borrowers and)/or Co-Borrowers Guarantors) are advised to
make the payments of outstanding along with fubune interest within 60 days from the date of pubfication of this notice failing which
(without prejudice bo any other right remedy available with Bajaj Housing Finance Limited) further steps for taking possession of
the Secured Assetsf morbgaged property will be initiated as per the provisions of Sec. 1304 ) of the Securitization and Reconstrudton
of Financial Assets and Enforcement of Security Interest Ack, 2002,

The parties named abowve are also advised not to alienate, create third party interest in the above mentioned properties. On which
Bajaj Housiryg Finamce Limiked has the charge.

Date: 08/09/2022 Place:- DELHI, NCR Authorized Officer Bajaj Housing Finance Limited

NOTICE TO THE MEMBERS FOR 4BTH ANNUAL GENERAL MEETING,
BOOK CLOSURE AND E-VOTING INFORMATION

RAMA STEEL TUBES LTD.

CiM: L272010019 74 FLOCOO TS
) Regd. Office : B-5, 3rd Floor, Main Road, Ghazipur, Mew Delhi (india) - 110096

0 +{91)-(M)-43446600 ) investors@ramasteelcom ) www.ramasteel.com

OO
RAMA

STEEL TUBES

Motice is hereby given that the 48th Annual General Meeting (AGM) of the Members of the Company will ba held on
Friday, September 30, 2022 at 12:30 P.M. through Video Conferencing (*VC”)/Other Audio Visual Means ["OAVM®)
facility in compliance with the provisions of the Companies Act, 2013 ("Act”) and Rules framed thereunder and the SEBI
{Listing Obligations and Disclosure Requirements) Regulations, 2015 [*3EB| (LODR) Regulations”] read with General
Gircular Nos. 14/2020, 1772020, 2002020, 0272021, 0212022 dated April 08, 2020, April 13, 2020, May 05, 2020, January
13, 2021 and May 05, 2022 respectively issued by the Ministry of Corporate Affairs and Circular Nos, SEBI/HOICFD/
CMOZCIR/P2022/52 dated May 13, 2022 issued by the Securities and Exchange Board of India, 1o transact the business
as set out in the Notice of 4Bth AGM.

The Notice of 458th AGM and Annual Report of the Company for ihe Financial Year ended March 31, 2022 have been sent
on Seplember 7, 2022 through e-mail 1o all those Members whose e-mail addresses were reqgistersd with the Company
or the Registrar and Share Transfer Agent or with their respactive Depository Participants ("DPF") in accordance with the
agbove MCA Circulars and SEB| Circular, and the same are also available on Company’s website (www, ramasteel.com)

Pursuant to the provisions of Section 91 of the Companies Act, 2013 read with Rule 10 of the Companies (Management
and Administration) Rules, 2014 and Regulation 42 of SEBI (LODR) Requlations, 2015, the Registar of Membars and
Share Transfer books of the Company will remain closed from September 24, 2022 to September 30, 2022 (both days
Incluzive) for the purpose of 4681h AGM

In compliance wilh the provisions of Section 108 of the Act read with the Companies (Management and Adminisiration) Rules,
2014, Requlation 44 of the SEBI (LODR) Regulations, Secretarial Standard - 2 issued by the Institute of Company Secretaries
of India and MCA Circulars, the Company has provided Membars the facility to cast their votes electronically through remote
e-voting (prior fo AGM) and e-voling (during the AGM) on all resolutions set forih in the Motice of the 48th AGM.

The remoie e-voting commences on Toesday, September 27, 2022 (9.00 A.M.) and ends on Thursday, September 29,
2022 (5.00 P.M.). During this period, Members may cast their voles electronically. Thereafter, the remole e-vating module
shall be dizabled by NSDL for voting.

The Members who will have cast their voles by remote e-voling prior 1o the AGM may also participata in the AGM through
WG 0AVM facility but shall not be entitled to cast their votes again through e-voting facility available during the AGM
Once the Member casts vote on a resolution, the Member shall not be allowed fo change it subsequently. Detailad
instructions for remote e-voting, joining the AGM and e-voting during the AGM are provided in the Notice of the 48th AGM.

M/ Arun Kumar Gupta & Associales, Company secretaries, New Delhi, has been appointed as Scrutinizer by the
Company 1o scrutinize the entire e-voting process in a fair and ransparent manner
A person whose name is recorded in the Regisler of Members or in the Register of Beneficial Owners mainlained by the
depositories as on the cut-off date i.e. September 23, 2022, only shall be enfitled to avail the facility of remote e-voling
as well as e-voling during the AGM. In case of any person becoming the member of the Company afler the dispatch of
AGM Motice but on or before the cut-off date i.e. September 23, 2022, may write an email to evating@nsdl.co.in for
obtaining login |0 and password, Further, if the Member is already registarad with NSDL remate e-voling platform, then
he can use existing User ID and Password for casting the vate through remote e-voling.
Membears are requesied to read the insfructions pertaining o e-voling as printed in the AGM Notice carefully. In case of
any queries, you may refer fo the Frequently Asked Questing (FAQs) for Shareholders and remote e-voting user manual
for Shareholders available at the Downloads sections of www.evoting.nsdl.com or e-mail at evoting@nsdl.co.in or
contacton Toll Free Mo.: 1800-222-990,
For Rama Steel Tubes Limited
Sdl-
{Naresh Kumar Bansal)
Chairman & Managing Director

Place: New Delhi
Date: 07.09,2022

New Delhi
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_ Before the Central Government
Registrar of Companies, Delhi and Haryana
In e matter of sub-sechion () of Sectan 13 of Lirded Liabiity Patnership &1, 2008 and nike 17 ol the
Limé&ad Liability Fatnership Rules, 2000
Iri thea matiar of the Limited Liahifty Pertrarship Act, 2008, Section 133} in respactof JPG Techbuild LLP
having itz regisiarad affice at D-4%, Ind Floor, Defance Colomy, Mew Delhi 110024,
Pefitioner Nolice is hensy given ¥ the General Pubiic thal the LLP propasas o make a pedifion to
I-l':-e:__r,‘lslrar ol Gamp::mes_ b, uncer section 13030 01 the Lmiled Liabisty Parimershgacl, 2008 2aeking
perEson to change s Regstered office fom the state of “Delhi® to the state of “Utlar Pradesh
fny persan whosa inberest is ey to b2 affaciad by the proposed change of the regisbered office of the LLP
may daliver or cause to be daiverad or send by Registerad post of histher objections supported by an
afficknit staling She nature of hisiber indanest and grounds of oppasiBion supparad by an affidanil to tha oflica
of Rigeonal Dinegkor, Mrestry ol corporale altars, Deli and Harvana, Regstrar OF Companies, dith Floor,
IFCA Torwesr, 61, Mahiu Flace, Mes Delhl - 1100719 within 21| taesy one) days from the dabe of publicstion of
this nodice with & copy fothe pefiionsr LLP &t s regislersd office at the address menticred shava.
For and an behalf of
JPG Techbuld LLP
Sd-
Varur Gang |Desgnabed Parner]
ADDRESS: D48, Sacond Floor, Defence Calany, Mew Delki-110024

Drate: 080020022
Place; Dehi

APEX CAPITAL AND FINANCE LIMITED

CIN: L65910DL1985PLC021241 fl;Ex

Regd. Office: L-3, Green Park Extension, New Delhi — 110016
Email: contact@apexfinancials.in; Website: www.apexfinancials.in
Tele-Fax: +91 11 40348775

NOTICE OF 37" ANNUAL GENERAL MEETING

Notice is hereby given that the 37" Annual General Meeting ("AGM') of the Members of Apex
Capital and Finance Limited (‘the Company") will be held on Friday, September 30, 2022
at 3.30 P.M. (IST) at L-3, Green Park Extension, New Delhi-110016 through Video
Conferencing (VC)/Other Audio Visual Means (“OAVM") in accordance with the applicable
provisions of the Companies Act 2013 and in compliance with the procedure prescribed in
General Circular No. 02/2022 dated 5" May, 2022 read with Circular Nos. 20/2020, 14/2020,
17/2020, 02/2021 and 21/2021 dated 5" May, 2020, 8" April, 2020, 13" April, 2020,
13" January, 2021 and 14" December, 2021 respectively (collectively referred to as “MCA
Circulars”) and the Securities and Exchanghe Board of India (“SEBI”) Circular No.
SEBI/HO/CFD/CMD2/ CIR/P/2022/62 dated 13" May, 2022 (“SEBI Circular”) and all other
relevant circulars issued from time to time by the Ministry of Corporate Affairs and Circular
no. SEBI/HO/CFD/CMDI/CIR/P/2020/70 dated May 12, 2020 read with Circular No.
SEBI/HO/CFD/CMD2/CIR/P/2021/11 dated January 15, 2021 ("SEBI Circulars') issued by
the Securities and Exchange Board of India.

The Company is pleased to provide its members, the facility to attend AGM through Video
Conferencing (VC)/Other Audio Visual Means (“OAVM”), to exercise their right to vote at
the AGM by electronic means and the business will be transacted through remote e voting
prior to and during the AGM, The members holding shares as on September 23, 2022
including those who will not receive electronic copy of the annual report due to non
availability of their email address with the Company can exercise their right to vote by
following the instructions that has been given in the AGM notice, in compliance with the
aforesaid MCA Circulars and SEBI Circular dated May 12, 2020 read with Circular No.
SEBI/HO/CFD/CMD2/CIR/P/2021/11 dated January 15, 2021 (‘SEBI Circulars') and
Circular No. SEBI/HO/CFD/CMD2/CIR/P/2022/62 dated 13" May, 2022 (“SEBI Circular”).

Notice of the AGM along with the Annual Report 2021-22 link is being sent only through
electronic mode to those members whose email addresses are registered with the
Company / Depositories. The members who have not registered their email addresses with
the Company are requested to register them with the Company to receive e-communication
fromthe Company.

Forregistering email address, the members are requested to follow the below steps:

Members holding shares in physical mode are requested to provide name, Folio no., Mobile
no., Email address, scanned copies of share certificate(s) (both sides), self-attested PAN
and Aadhar Card through email at contact@apexfinancials.in

Members holing shares in dematerialised mode are requested to provide name, Depository
Participant ID and client Id, mobile number, email address, scanned copies of self-attested
client master or consolidated account statement through email at contact@apexfinancials.in

Notice is also hereby given that pursuant to Section 91 of the Companies Act, 2013 and
regulation 42 of SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Register of members and the Share Transfer Books of the Company shall remain
closed from 24" September, 2022 to 30th September, 2022 (both days inclusive).
Further, pursuant to the provisions of Section 108 of the Companies Act, 2013 read with rule
20 of Companies (Management and Administration) Rules, 2014 and regulation 44 of SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015, the Company is
providing remote e-voting facilit}/ to its members to cast their vote electronically on the
resolutions to be transacted at 37" AGM of the Company.

The members please note the followings:

a. The remote e-voting shall commence at 9.00 a.m. on Tuesday, 27‘heptember, 2022 and
shall end at5.00 p.m. on Thursday, 29" September, 2022.

b. The remote e-voting shall not be available beyond 5.00 p.m. on Thursday, 29" September,
2022.

c. The cut-off date for determining the eligibility of members for remote e-voting atAGM is
23" September, 2022.

d. Any person who becomes member of the Company after dispatch of notice of the
meeting and holding shares as on cut-off date i.e. 23 September, 2022, may obtain the
user id and password by contacting M/s Skyline Financial Services Private Limited at
D-153/A, 1% Floor, Okhla Industrial Area, Phase-1, New Delhi-110020, Tel: 011-26812682,
26812683, Email: admin@skylinerta.com and CC to compliances@skylinerta.com.

e. The members who cast their vote through remote e-voting may also attend the AGM but
shall not be allowed to cast their vote at AGM.

By the Order of the Board

For Apex Capital and Finance Limited
Sd/-

(Phul Jha)

Company Secretary

ICSI M. No. ACS 20850

Place: New Delhi
Date: 07.09.2022

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT-2)
1st Floor 300 33-34-35 Sector-17A, Chandigarh
(&dditional space allotted on 3rd & 4th Floor, also)
FORM NO. 4
[See Regulation-15(1)(b)]

NOTICE UNDER SECTION 17 OF SECURITIZATION ACT R/W
PROVISIONS OF THE DEBTS RECOVERY TRIBUNAL ACT AND
THE DEBTS RECOVERY TRIBUNAL (PROCEDURE) RULES, 1993
AS AMENED FROM TIME TO TIME.

Case No. @ SAM28/2018

HDFC BANK
VS
CAMNARA BANK

Exh. No, : 331

To,

M/S SRS REAL ESTATE LIMITED SRS TOWER 730-732

7TH FLOOR, 14/5 MATHURA ROAD (MEAR MEWAL MAHARAIPUR
METRDO STATION) FARIDABAD HARYAMA 121003

Also At

M/S SRS REAL ESTATE LIMITED SRS TOWER 124-126, I5T FLOOR,
14/5 MATHURA ROAD (MEAR MEWLA MAHARAINPUR METRO
STATION) FARIDABAD HARYAMNA

FARIDABAD, HARYAMNA

Also Af

MiIS SRS REAL ESTATE LIMITED 202, 27 NEW DELHI HOUSE
BARAKHAMBA ROAD, CONMAUGHT FLACE, NEW DELHI-110001
CENTRAL, MEW DELHI-110001

An  application under Section 17({1) of the Securitization &
Reconstruction of Financial Assets & Enforcement of Security Interest
Act, 2002 has been filed before this Tribunal on 10/08/2022 in the court of
Presiding Officer [ Registrar, (A copy of application is enclosed)

show cause as towhy the relief prayed for should not be granted. You are
required to file reply, if any, in your defencea in the paper book form in two
complete setz and produce all the documents and affidavit in your
support in the Tribunal parsonally or through your duly authorized agant
or legal practitioner and appear before this Tribunal on 26/0972022 at
10.30 AM. failing which the application shall be heard and decided in
yvour absence. Your are further directed to supply advance copy of the
reply to the SAto the Counsel for the Applicant.

Given under my hand and the seal of this Tribunal on this date :
24/08/2022

Sdi-
By order of Tribunal

Signature of the Officer Authorised Parzson.

¢USHIeh U2l SacUd< hW-l [(HES
USfiehd AT 19T a9, TRE0 WA, 23, W@ g, T8 faeet- 110001
3-8 info@landmarkproperty.in, ds9Ee: www.landmarkproperty.in,
CIN: L13100DL1976PLC188942, ®IF .. 011-43621200, el .. 011-41501333
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